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Triprlra Act No.  10 off 979 

THE TRIPURA MARKETS ACT, 1979 
AN 

ACT 

BE iL enacted {he Legislative Assembly of Tripura i n  the Thirlierh Year 
of thc Rcpublic of India as follows :- 

SIir~rr LilIc, es- 1. ( I )  This Acr may be called rhe Tripura Markcts Act, 1979. 
tenland 
com~iencarient (2) I t  cxtc~ids ro thc whole of the State of Tripura. 

(3) I1 shall come into rorce at once. 
Definilions. 

7. In [his Acl, unless there is anything repugnant in the subject or 
conrcxt :- 

(a) "District Zvlagistr.ale" means ~ h e  Dis~rict M-agistrate of any 
revenue clisrrict and any officer appointed by 111e Govern- 
~ t ~ c n t  to cxcrcisc and pcrform all or any of the powers and 
functions of a District Magistrate undcr this Act ; 

(b) "Guvermnenl" means the State Governn~et~t of Tripura ; 

(c) "licence' means a person or group 01 persons granted 
liccnse under this Act ; 

(d) "licensing authority" means the Sub-Divisional Officer 
having jurisdiction over the o r  any other authority so 
no~ified by the Government ; 

(e) "local body" means rhe authority set up under the Unitcd 
Provinces Panchayat Raj Act, 1947 or rhe Beng;~l Munici- 
pal Act; 1932 as extended of Tripura or any other releviunl 
Acts ; 



If) "market" means any placc not owned or managcd by a 
local authorily oinGovct-n~nenr- where persons assemble loin 
the side or, or for dle purpose of cxposing lor sale meat, 
fish, fruit, vegetable or any other articles of human Fcod 
~vhntsocver, animals, Firc woud or bamboo ; 

(g) "notified" means no~itied rhrough publicillion in thc Tripura 
Gazcccc ; 

(11) "pl-esc~.ibed" mcans prescribed by the rule n~adc under this 
Act ; 

( i )  "Sub-di visio~lal Officer" meittls r he sub-divisional Orricer 
in-charge of:i revenue Sub-Division ol  the District in whicl~ 
the market place is locatcd ; 

0) "toll" means the rate charged by d ~ e  owner, organiscr or 
Manager of a 1n;uker 11-om thc pcrsons assembling in rhc 
market place for the salc of goods. 

3. ( 1 )  N o  person shall csr:tblish or permit to be establisher1 a ncw Rerll~irenlcnl 
marker arier Lhe commencemenr ol this ,4ct withoii~ a licencc (roll1 the for liccncc. 

licensillg authority. 

Explailatioti :- New market means a markct cstablislred, or organised or 
sought to be establishcd 01- organisecl alter the colnmetlczment of this Act. 

( 2 )  Thc owner, organise~. 01. Mnnngcr of the Market i1~11ic11 has Ilezu 
so  runcLioning or cxisting nl the cornlncllccnlenl of [he Act shall apply for 
gri~nt of a liccncc ' l to  [he licensing authority within such period iis ]nay be 
specified by [he Statc Govetnmenl by a Notificatioil in [he Official Gazelte 
i n  ihis behalf. 

(3) The licensing nurllority may ginan[ [he liccncc on such conditions 
as i t  may dce~n fil or rejcct dle application for rcasolis for reasons 10 be 
I-ecorded by hi111 in writing provided 111;l t 110 applicatiou shall be inejecicd 
expecL iil~el. giving a n  opportunity to thc applic;ull or being hcard. 

(4) No lice~lce shall bc granted for ally markct without ttie consen1 
oPrhe owncr or the market placc. 



Powers to 4. (1 ) The licence iTgranLed shall be rcquircd to be renewed every thrcc 
renew, ycars and Ihe licensing authority may rcfi~sc tn renew ur lerrninalt: or sus- 
suspend, pend a licence for violation of any of the condirions o i  thc licencc or for any 
lcrminatc 
liccnccs. other sufficient reasons to be recorded in writing and communicated to thc 

licc~lce : 

Providcd that no ordcr I-cfiising to renew ur lerminn~ing the licence 
shall bc passcd without giving an oppor~uniry LO lhe licencc 01 being heard, 
an,? the suspension of the licnese sllall not be for n pcriod cxcccding three 
mtl~lihs at a lime. 

(2) The application for renewal shall be mndc at ]cast three nlonrhs 
before the expiry 01 [he period i01- which the licncsc is valid : 

Providcd that thc liccnsing autllnri ty m;~y waive this condition in indi- 
viduiil cases if sufficient cause is shown for not Pili~~g the appliciilion in Lime. 

Prohihilion of 5 ,  No person shall, ~vithout or otherivisc than in conformity with the 
unlicuns'd- tcl-HIS of chc liccncc grau tcd by tl~c licc~~sing aurlinrity, keep opcn any ~narker 

or wilfully ot- negligently permit any pliice to be i~szd as a market o r  cxposc 
good for sale a1 a sale at n 111ace 1101 so licenserl. 

I'D\I'c~ of 6. Licensin~i~utl~ol-ityn~ayhyordercl~sziiuypt~iczwhicl~l~asbceno~-is 
l iccnsing 
;lutl,t,rily being used as i i  ~niuket without u i ~ y  lice~~cc ;uld nliiy thet.ciipon takc steps lo 
dose pl'evenl such place iron1 beilig used us a market. 
u~ilicc~ised 
markets. 

D u t ~  trr 7.  No person shall sell 01. expose tbr sille any rnttcn or dc-co~nposed arli- 
sellcrs. 

cles or foud in any mai.ket. 

DUIY ~ ) r  
Ihc litunrcu. 

S. The licelisee st~nll keep tlie site of the ~ni~rkct aud thc drains [herein 
clean. 

lo give 9, Thc licensing nulhu~~i~y mils, by 3 wt4ilten order direct the licc~~cce or n 
direclioas. 

markel- 

(a)  to cause the tvhole or any portion of [he t'loor of tllc 
m:lt-kc[, to bc raised or pavcd with dressed stone or other 
sui1;tble m;itr~.iiil ; 



(b) ro cillise such drains to he made in or- froin the market, of 
such ~natcrinl sizc and descriprion, ar such level, and with 
sucll outfall as 111ny LLppznr necessary to thc licensing 
nu l11ol.i ty : . 

(c) to C;IUSC supply of water lo be providcd for keeping 
~nal-kct, i n  i1 clziln and \vholesome stntc ; 

(d) to cause any shop. stall, shed or o~he~.sr~-ucrure in the 
markel to be allel-ed or improvcd in such manner as the 
licensing authol-i ty  nay collsider necessary ; 

(c) to lay oul, consrrucl, altei; clear, \vilidcn, p:lve, dr-;iin and 
light, t o  111e snr is lac~ion of thc licensing i~uthority, 
appt-o;iches. streels passngcs and ways to or- in t l ~ z  ~niirker : 

( to provicle convenieuccs tbl- thc use of persous resotling lo 
the mal-kct Pro\7idcd that no  such order sl~illl be passcd 
wilhou~ giving an opportunity to tl~c licellcee oibeit~g I~ea~-(l ; 

Provirled r111.l her I h i i t  rht: ordci- spcci fy a time lirnil wirhin which [he 
directions a1.e ~~equiretl to hc cnl-ricd our. 

10. No licencee shall cliarpc tolls in cxccss o f  the schedule of tolls notified Rcstrictir)n 
by the Guilernmen~ f~-'l-o~i~ ti~ilc to ri~nc. rcgihrding 

lolls. 

11. ( 1 )  Whe~~etl~elicc~isingaurl~o~~ityisoftheopir~ior~~ha~~l~eclosui~e~~t~~~~~~~~t~,r 
of a market, as a conscqucllcc of rer i i~ i~~ar ion or suspension of  thc licence. nlanagemenllo 
n~ay bc dc t~- i r~~c~i ta l  to atid ciulse great inconveninnce to the mcmbcrs of thc local bdy .  

public, it may enlinust the Illanagctilclit of such m;u kel ior such period as it 
may deem lit to a local body : 

PI-ovided Lhat the mailagemen t shall not be so entrusled for a peiniod 
exceeding three years. 

( 2 )  Such local body as is enuustcd wit11 ~ h c  mriniigement under this 
scction shall be ;I licencee of [he market for all purposes : 

Provided that the ner profirs which accrue nftcr taking into account all 
expenditure connected with the running of thc market and brinsing improve- 
inents therein shall be held in trust by thc local bady and transrerred to the 
original 1 iccncce aftcr the cessalicln of the management of the market by the 
local body. 

---nq 



12. All transfers of ilny inleresl of  he licencee in :I miirket shall hc ini i -  

mated by the lransleree within rwo n~olltl~s o l  the dale 01 transfer, to the 
liccnsing authority and any  markct [lie ~i'atisfer of interest or the licei~cee i l l  

which has not been intimated i n  nccol-datlcc with the provisio~~s of Lhis sec- 
[ion shall be deemed lo be a market without a licence. 

Appeal. 13. ( I )  Any person hcing nggricvcd i n  any manncr by any order or the 
lioeiising authol.i~y may ;~ppcal to the District Mngislriltc within 30 days of 
thc cotn~nunicalio~~ of the order and the District M;igis~rnrc ]]lay pass such 
ordcrs on appeal as Ile may deem l i r .  

(2) Any pe~~son may File a second :~ppcal to tlic prescribed authority 
against thc ordcrs of the Diswicr 1Magis~rate within 30 days of the dale or 
intimation of such ordcrs : 

Provided thal the limit of 30 days inay hc waivcd at the discretion of 
[he appl-opriatc authority in individual citses. 

Penalties. 14. ( 1) Ally person \vho commits brcach of any oT  he provisions of this 
ACI or rule n~ade  lhereullrler or fails to comply with any directions under 
s e c r i o ~ ~  9 or obstructs the licensing- authority or any person duly authoriscd 
by the licensing authority i n  the performance of his duties shnll be liable on 
conviction to a fine wliich ulay cxtcnd to Rs. 1, 0001- and if thc breach is a 
continuing onc, to a furher fine which may cxtcnd to Rs. 20/- for evcry day 
during which the brcach or Pailure to comply is con tinucd afle~. detection. 

(2) In case of dcfiu~lt in payment of fine, the defaulter shall be liable 
to bc punished with imprisonment for a term not exceeding one rnonlh. 

(3) No prosecution under this Act shall be instiluted except w i ~ h  [he 
written consent of tllc licensing aulhority. 

P o w e r  15. (1) TheGovzrnmentmaymakerules~orcarryingoutthepurposes 
lo make 
rules. of this Act. 

(2 )  Evcry rule made by the Stare Governmenr under this Act shall be 
laid as soon as may be after il is made before the Legislative Asscmbly while 
i t  is in session for a total period of not less than fourteen days which may be 
comprised in one session or i n  r w o  or more successive sessions and if, bcfore 
the expiry of these sessions in which it i s  so laid or the successive sessions 



aforesaid, thc LegisIativc Asse~nbly agrec i n  milking any ~nodificalion in the 
rule 01- thc Legislalivc Assembly agree that h e  rulc should not be made. the 
rulc shnll tlrereaftel- have eflect only in such n~odified lorm or be of nu ef- 
k c [ ,  iiS the casc may be, so, howe:rer, that any such modification or annul- 
men[ shall bc ivithouL prejudice ro (lie anything previously done under this 
1,ule. 



IJST OF AMENDMENT 

1. The Tripura Markeu (A~ncndmenl) Act, 1980. \v.e.P. 8.7.1980. 
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